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y IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
iy PRINCIPAL BENCH: NEW DELHI.

v

Regn.No. 0A-2709/92 | Date of decision: 5,2, 1993

Shri Karan Pal Singh & Ors, cess Applicants

Yarsus
Union of India t hrough cese Respondents
S5acy. s Mministry of Health
& Family WJelfare & Crs.
For the Applicants vu.. o Shri V,P. Sharma, Advocate
For the Raspondent s veos shri P.P. Khurana, Advocate

CORAM:
The Hon'ble Mr. P.K. Kartha, Vice-Chairman(dJ).

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member.

1. To be referred to the Reporters oOr not? re

JUDGEMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

Wa have gone through the records of the casse and have

heard the learned counsel for both the narties, The annlicank;
who have worked as casual labourers in the office of the

rasnondent s, are ajgrieved by the impugned order of tarmina-

tion of their services, The services of applicants 1 and 3

warae continued from 1.11,1692 and the carvicas of apnlicant
No.,?2 were continuad from 1,8.1892, They have prayed for thair

reinstat ament and regulari sation in Group D% posts,
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2. According to the apolicants, applicant No,1 was

and =~ '
angaged on 11,5.1992,[applicants NO, 2 and 3 on 13,5.1791,
They were also sponsorad by the local Emnloymant Exchange
for csuch angagamant, After disennaging them, the respondants
have called for fraesh names from the local Emnloyment Exchange
cor selecticn/apnointmant as casual labourers, They have

submitt e that their work and conduct had heen satisf actory
and that thner= are vacancies in which thay could be accommodat ed,
1. The raspondants have stated in their countaer=affidavit
t hat the applicants uers angaged for sezsonal or casusl work
and wers disengaged uhen these jobs were over, There were
braaks during the period of their enqgagement, According to
tham, anplicant No,1 vorked for 98 days from 11.5.1980 to
71,17,1890 in the Principal Acccunts Office aml thereafter,
there was a breik of 48 days from 7,1,1991 tao 17,2,1991,
Thereafter, hz was engaged from 18, 2. 1991 to 31,8,1991 for

a nariod of 139 days., Again, from 1,9,1091 to 13,10,1801,
there Wwas a hreak of 43 days, Similarly, there had heen
breaks in the service randered by applicant YMo,2 to the

axtant of 57 days and in the case of applicant No,3, 50 days,
4, The respondants have stated in their countar-affidavit
that they did not call any namas for o=ngagement as daily-wager
from the Cmployment Exchange after dissngagement of the
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5. Thara is nothing on record to indicate that the
anoplicants hive worked for 240 days in tuo consecutive
vears so as to make them eligible for reqularisation,
Apart from this, there is also nothing on record to
indicste that there are vacancies in which the apolicants
could be continued as casual laboursers or in reqular posts,
8. In the above factual background, the =pplication is
dAisposed of with a direction to the respondants to consider
8ngaging the applicantsas casual labouraers in case they
naed the sarvices of casual labourere and in preferencs to
persons uwith lesser length of sarvica and dutsiders. In
that event, thay should also be considerad for regularisa-
tion in accordance with the adminietrative instructions
issued by the Department of Parsonnel & Training datad
26.10.1984ﬂ There will bae no order as to costs,
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(8.N, Dhoundiyal) §/2/73% (P K, Kartha)
Administrative Member Vice-Chairman(Judl,)



